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Lateron, Shri [R.K.Tewari counsel for the

applicant submitted that im-ﬁhi?=a§sa an
appropriate diffection to the respondents to
dispose of the||Review Petition submitted by the
applicant and Hending before the respondent No, 3}
would suffide. Kms S.Srivastava filed ‘power ‘
p_behalf of tHe respondents, 3

The ﬁsspondents are hereby directed
to consider ang| pass reasoned order of the
Review Petitiom| dated 9.2%%2 pending Hefore the
respondent No.|B within a period of 3 |months
ffrom the date of communication of this order.

Lat 4| copy of the petition allong
ith the copy 9qf this order be handed bver to
m, S.Srivastadt. The petition is disposed of

Q§<\5N< _4R\A with the abovs ‘ ;
B)% .QJ‘ 3}"\
Q_. | (i,

L’

iregction,

/ju/

‘L o BUTE | R p  L




